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O.A. 350,1282.2017 

Date of order: 14.9.2017 

/ 	Present 	HOn'ble Ms. Manjula Das, Judicial Member 
Hon'ble Or. Nandita Chatterjee, Administrative Member 

Mr. S.K. Dutta, Counsel 
rui u 

For the Respondents 	: 	Mr. L.K. Chatterjee Counsel 
Mr. C.S. Bag, Counsel 

OR.DER(Oj) 

Nanditä Chatteriee1 AdrniniStratiVe Member: 

Heard Ld. Counsel for both sides. 

2. 	
' Ld. Counsel for the applicant sybmits that the instant application 

assails the purported order No. 204/2017 dated 29.8.2017 of the 

respondents whereby the applicant has been transferred to Bandarnunda in 

Orissa instead of implementing the earlier order of transfer issued by the. 

respondents transferring the applicant to Kharagpur. 

3. 	That, the earlier representations preferred by the applicant praying 

for posting at Kharagur or Santragachi were not considered. The applicant 

seeks 	relief 	for 	direCung 	me 	1puIuIIL 

rescind/cancel/Withdraw the impugned memo No. 204/2017 dated 

29.8.2017, to restrain the respondents from acting any further on the basis 

of the impugned order and, inter alia, to allow him to continue as ACMS at 

Adra. 

Per contra, the Ld. Counsel for the respondents argued that as 

vide order dated 29.8.2017, the applicant had been posted as AMS at 

Baridamunda Sub-ivisioflal Hospital Unit, there has not been any down 

grading of his professional status in the impugned transfer. 

That, the transfer at Bandaniunda is in public interest and that 

there are admihistratiVe difficulties in transferring the. appliãnt back to 

Kharagpui as will be evident from the respondents' order dated 1 .4.2005 in 



O.A. 35012822017 

the background of ne'gligence of the applicant in the treatment of one case 

of advanced pregnarcy resuitihg in the death of the patient as well as the 

1 	while the, applicarit was posted as Sr. DM0 at Kharapur. 

6; 	seii;th:t, the applicant has not prefer*ed any representation 

against the ihipund order dated 29.8.2017. 

Consequently the applicant is at liberty to file a comprehensive 

representation before the authorities by narrating his grievances within a 

period of 2 weeks; after receipt of the same the respondent authorities are 

directed to consider and dispose of the representation by passing a 

speaking and reasoned order within a period of 4 weeks from the date of 

receipt of the representation. 

The O.A. is, accordingly, disposed of. 

9. 	Status quo with respect to his present place of posting to 

continue uflIlt the disposal of the representation of the applicant by the 

respantient authorities. 

(Dr. Nandita Chatterjee) 
	

(Manjula Das) 
Administrative Member 	 Judicial Member 
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